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IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

O.A. No62'92 

DATE OF DECISION 16.2.1993  

Shri iansraj S/o Shree Devaji 	Petitioner 

Mr. G.M. Shah 
	 Advocate for the Petitioner(s) 

Versus 

The Union of indta & Others 
	Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C. Bhatt, 	 Member () 

The Hon'ble Mr.v. Radhakrishnan 	Member (A) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

- 



:2; 

Shri Hansraj S/o Shree Devaji 	 .. Applicant. 

Vs. 

The Union of India, 
Through; 
The General Manager, 
Western Railway, 
Churchgate, 

Respondent 

ORAL JUDGMENT 

Date: 16.2.1993, 

er: Hon'ble Mr. R.C. Ehatt, I1ember (J) 

1. None is present for the applicant. None was 

present on 3rd Decerter, 	1992, 17th December, 1992, 22nd 

Jan. 1993, and 3rd Feb. 1993. Today, also none is present 

for the applicant. No application for adjournment. Hence, 

the rrtter is dismissed for default. 

(v. Radhakrishnan) 	 (R.C. Bhatt) 
Member (A) 	 Member (J) 



353/93 in O.. 332/92  

Date 
J

Office Beport 	 0 R D E R 

1 O-8-93 	 AdVOC: Le for the applicant n 	iresent. 

Adjo.rned to 17th Auu.t 1973, 

I- 

L 
(; iRadhakrjghnan) 

tiembr (A) 

co to te rsponents 

t:rv.Le on 14th Septerr, 1993. 

.7.,. .ndhakri shn an1 	 N. . Pate 1) 

14 9 9 3 

Applicant and his advocate are not 

resent. Notice 	the M.A. was required 
(j 

to be issued but the notice tQ the 

O.A., which is already dismissed for 

default, is issued. That notice has 

not returned. 

Adjourned to 21-9-93 to 	await the 
re:urn of 	notice.. 	 - 

(v. Radhakrjshnan) 	(N.BJpte) 
Member (A) 	 Vice Chairman. 

* 



M.A. 353/93 in, O.A. 362/92 

OF.iiC 2PX.T 	 C 

21-9-93 	 O.A. was dismis:ed for aeault 	aipearamce on 

the part of the apolicant on the date on wich 
it was fixed for adrni 'si•sn earing. For the 
resons mentioned in this M., the ismissal 
order is set asideb arc 	362/92 is restored 

Ito file. M.A. allowect accordingly. O.A. to be 
fixed for adission hear:Lng on 5-10-1993. 

1 
(V. Radha]criähnan) 	 (N.B.Pate1) 

Member (A) 	 Vice éhairman. 

/ 10/93 	 Notice returnable on 19.10.1993. On 

being furnished with a copy of the applica.ion 

and annexures thereto, Nr.Kyada waives 

service of notice and states that he will file 

reply. 

\V.Raciha}zrishnan) 
Nerrer (A) 

a. a.b. 

(N.B.Patel) 
Vice Chairman 



ST 

ttot 	
A t?' 	of 
the 

the f?/ç( 
	ncd  

AMP 
Vf 

is still not U led. dttted. 

The respoidents we d.xected to Ue reply 

.atest by 9. 12. 	RejoiDder if any, 

	

may be tiled within two weeks 	the 

filing 

r-A 



e 	 - 	
Order 

r espondents are directed to fiie 

7 .12.193. Rejoinder,jf anv 

- filed withj t\7O weeks aft€.r th 

:Io the reply. 	ether te rep 

-'t4 rejoinder are filed or 

thinthe stipulated. period, 

- .Lxed.for final hearing on 15.2,. 

Jc_ 
* 	dhakishnac 

ierrfo€-r (A) 	 Vice 

FrflØ1j Merner of 

r, 	 1_C1 

/ 

L. .. 

- F 	1 r'rTHY 

oc- f.id by 	sh;., 

c' 	 -- 

..iamoortt]y) 	 (iT0E 4?atel) 



te 	 ;ffioe Report 

Reply filed by'Mr.B.R.K-~TaV# -1~ 
27.4.1994, taken on record as recuested by 

Mr.B.R.Kyada. Adjourned to 11.7.1994 for 

final hearing. The applicant may file 

rejoinder atleast ten days before the 

final hearing with a copy to Mr.Kyada. 

Call on 11.7.1994. 

(K.Rardporthy) 	 (1'q.34ate1) 
Member (A) 	 Vicei Chairman 

ait. 

.94 Time being over,adjourned to 

24.8.94. 

(V.p.adhakrjhnan) 	 (N.b4atel) 
4ber (A) 	 VIce Chairman 

ssh 

; the Jaln$ Pquesi Q 
JItIGs advccet adj,urn,j 

(4j 



t)RUR 	 - 

: 
LL. n.9d Membor of 

Journed th rn,tt 

O.A.362/92 with M.A. 326/94 

Heard Mr. S.G. Shah and Mr. Kyada. 

We find that the service-sheet of the 

applicant as also the seniority lists of 

the cadres of Safaiwala and Pipe Fitter 

from 1984 onwards are very relevant documents 

for the purpose of deciding the contrversy 

qrising in the O.A. M.A. is therefore, 

allowed to the extent of directing the 

respondents to produce the said records. 

M.A. stands disposed of accordingly. 

Adjourned to 27.1.1995. 

(K .Ramamoorthy) 
Member (A) 

(N.B. Patel) 
Vice Chairman 

journed to 15/2/95,at; the request 

of Mr.Kyada, 

/L-- 
(K. Ramarnoor thy) 

Iernber () 
(N.B.rate1) 
Vice Chajrmn 



15/ 

--- -- -- 

R 

the Ho&ble Vice Chairman is not 

ab1e,adjourrie to 2/3/95. 

~z 
(K. REramoorthy) 

Member (i) 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 362 OF 92 
T.A. No. 

DATE OF DECISION 2.3.1995 

Shree Hansraj 

Mr-G.M. Shah 

Versus 

Union of India and Anra. 

Mr. Kyada  

Petitioner 

Advocate for the Petitioner(s) 

- Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N. B. Patel, Vice Chairman 

The Hon'ble Mr. K. Ramarnoorthy, Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



I  N 
V 

RP 

Shree Hansraj 
S/o Shree Devaji, 
Residing at Dhundhia Vadi, 
Sukhbag Road, 
Near Ambaji Mandir, 
Pa la npur, 
01st. Banaskantha. 	 01 	Applicant 

(Advocate Mr. G.M. Shah) 

Versus 

The Union of India, 
Through 
The General Manager, 
Western Railway, 
Churchgate, 
Bombay - 400 001. 	 Respondent 

(Advocate Mr. Kyada) 

Dt. 2.3.1995 

O.A. 362/92 

ORAL ORDER 

Per : I-ion'ble Mr. N.B. Patel, Vice Chairman 

It is stated by Mr. Kyada that some two 

vacancies in the post of Pipe Fitter Khalasi are 

likely to arise in near future and the applicant 

will be called for trade test for promotion against 

one of the said vacancies, i-tt9 passs the t-r-ada 

test.. On behalf of the applicant, Mr. Shah states 

that the applicant will appear for the trade test 

without prejudice to his contention that he is not 

liable to appear again for such test as he ha4 passed 

the same in the past. He further states that the 

suggestion is acceptable to the applicant without 

prejudice to his further contention regarding thd 

date from which he is entitled to claim benefits of 

promotion to the post. Mr. Kyada states that it is 



hoped that the trade test formalities for the applicant 

will be completed latest by April, 1995. It will be open 

to the applicant to represent to the respondents regarding 

his claim of appropriate seniority on his promotion as 

Pipe Fitter Khalasi, after his passing of the trade test 

also. 

2. 	In view of tne above statements male by Mr. Kyada, 

Mr. Shah seeks permission under instructions of the 

applicant who is personally present in the court room, 

to withdrau the present OPi with liberty to agitate the 

above contentions (without prejudice to which the applicant 

has accepted the suggestion) provided any grievance remains 

for the applicant to ventilate after the trade test and 

the result tuerebf and the consequent action m in respect 

of his promotion. Permission granted with liberty as 

prayed for. OA stands disposed of as withdrawn. No 

order as to costs. 

/ 	
Y \ 

(K. Rarnamoorthy) 
	

(N.s. Ptgl) 
Member (A) 
	

Vice Ch irman 


